
FORM A
Puel-tc Atwor-xcpMENT

(Under Regulation 6 of the Insolvency and Banlcruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

I--OR THE ATTENTION OF THE CREDITORS OF INAME OF CORPORATE DEBTOR
RELE VANT PAIITIC ULAITS

Name of corporate debtor Bharat Papers Linited

Z, Date of incorporation of corporate debtor 07,/09/2006

'3. Authority under which corporate debtor is incorporated /
registered

RoC-Chandigarh

4. Corporate Identity No. / Limited Liability IdentiUcation No. of
corporate debtor

u21 093P82006 PLC03 0592

). Address of the registered office and principal office (if any) of
corporate debtor

Registered Address:
Village Bharrian Kalan Tajpur Road,
Ludhiana, Ludhiana PB- 141 001

Principal Office:
Village Logate, Teh. Kathua, Jamtnu and
Kashmir

6. Insolvency corrrnencernent date in respect of corporate debtor l st October 2020

But order was received on 20thOctober
2020.

Estimated date of closure of insolvency resolution process 17"' April2021

(180 davs from the receipt oforder)
B. Name and registration number of the insolvency professional

acting as interim resolution professional
Navneet Gupta
IBBI Registiation No. IIIBI/IPA-O01/lP-
P0036 l/20 I 7-18110619

9. Address and e-mail of the interim resolution professional, as

registered with the Board
#1598, Level-1, Sector 22-B, Chandtgarl-t
160022
EmaiI: navguptaca @gmail.com

10. Address and e-mail to be used for correspondence with the
interirn resolution professional

#159& Level-1, Sector 22-B, Chandigarh-
160022

E m a i I : ip.bhar at22@gm ai l.com

il Last date foi submission of claims 3'o November 2020

12. Classes of creditors, if any, under clause (b) of sub-section (6,{)

of section 21, ascertained by the interim resolution professional

Not applicable

13. Names of Insolvency Professionals identified to act as

Authorized Representative of creditors in a class (Three names

for each class)

N,ct applicable

14. (a) Relevant Forms and

(b) Details of autl.rorized

representatives are
available at:

Web llnK:

http://ibbi.gov. in/home/dorvnloads

Not applicable

Notice is hereby' given that the

corporate insolvency resolution

National Company Larv Triburral has

process of the Bharat Papers Lirnited

ordered the cot.t'tl.n

on 1't October

ll



received on 20th October 2020).

The creditors of Bharat Papers Limited are hereby called upon to submit their claims with proof on or

before 3'd November 2020 to the interim resolution professional at the address mentioned against entry No.
10.

The financial creditors shall subrnit their claims with proof by electronic rreans only. All other creditors

may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the er-rtry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to act as

authorized representative of tlie class [specifo class] in Form CA.

Submission of fal proofs of claim shall attract
penalties.

o--)*
Navneet Gu
IBBI/IPA.OO I/I

Date:2111012020
Place: Chandigarh


